
NHRC Chief Says, 'there Is Urgent Need To Focus On Education & 
Health Of Migrant Workers' 

https://www.republicworld.com/india-news/general-news/nhrc-chief-says-there-is-
urgent-need-to-focus-on-education-and-health-of-migrant-workers-articleshow.html 

While chairing an open house session organised by the National Human Rights 
Commission to discuss the outcome of the two research projects commissioned by it 
on migrant workers in 2019-20, the National Human Right Commission of India 
(NHRC) chairperson justice (retd) Arun Kumar Mishra on Wednesday said that there 
is a need to focus on the education, healthcare and social security of women and 
children in the migrant workers’ community. 

According to a statement by NHRC, Arun Kumar Mishra said that migrant workers 
are forced to leave their houses in search of better opportunities. There is an urgent 
need to focus on the education, health and social security of the women and children 
of the migrant workers. 

State Machinery needs to be geared up to meet challenges: Justice Mishra  

Arun Kumar Mishra further said that maximum attention should be paid to minimum 
wages of migrant workers, occupational safety and the requirements of food, potable 
water, health, safe accommodation, effective implementation of the Public 
Distribution System under 'One Nation and One Ration Card' scheme.   

“The state machinery also needs to be geared up to meet any challenges as were 
faced by the migrant workers during the COVID-19 pandemic lockdowns.” Justice 
Arun Kumar Mishra said that migrant workers contribute immensely to the economy 
of the country. 

Various measures are taken to reach out to migrant workers through various digital 
modes and portals. Justice Mishra further said that the digital divide should be taken 
care of and asked the participants to send their suggestions to the National Human 
Rights Commission in writing so that all inputs from the general public can be 
considered to finalise recommendations, which may be sent to the government 
authorities for implementation.  
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Focus on education, health and social security of women 
and children of migrant workers: NHRC chief 
https://www.financialexpress.com/education-2/focus-on-education-health-and-social-
security-of-women-and-children-of-migrant-workers-nhrc-chief/2616995/ 

Arun Kumar Mishra, chairperson justice (retired), National Human Rights 
Commission (NHRC) stressed on focus on the education, healthcare and social 
security of women and children in the migrant workers’ community. 

He stated that the attention should be paid to minimum wages of migrant workers, 
occupational safety and the requirements of food, potable water, health, safe 
accommodation, effective implementation of the Public Distribution System under 
One Nation and One Ration Card Scheme. 

Mishra was chairing an open house session organised by NHRC to discuss the 
outcome of the two research projects commissioned by it on the migrant workers in 
2019-20. 

 
Migrant workers are forced to leave their abode in search of better opportunities. 
There is a need to focus on the education, health and social security of the women 
and children of the migrant workers, the NHRC chief was quoted as saying in a 
statement issued by the NHRC. 

“The State machinery also needs to be geared up to meet any challenges as were 
faced by the migrant workers during the COVID-19 pandemic lockdowns,” Justice 
Mishra said and added that migrant workers contribute immensely to the economy of 
the country. 

The steps taken to reach out to them through various digital modes and portals are 
appreciable. However, the digital divide should be taken care of. He asked the 
participants to send their suggestions to the Commission in writing so that all the 
inputs are considered by it to finalise recommendations, which may be sent to the 
government authorities for implementation. 
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रा ीय मानव अिधकार का मु  सिचव को आदेश, िवमु  जनजाितयो ंको जाित 

माण प  कर जारी  

 
https://newstrack.com/uttar-pradesh/national-human-rights-commission-orders-to-
chief-secretary-issue-caste-certificates-the-exempted-tribes-329430 

Lucknow: उ र देश शासन (Government of Uttar Pradesh) की उदासीनता व संवेदनहीनता 
के कारण उ र देश की िवमु  जनजाितयां िश ा के अिधकार तथा रा  व क  सरकार ारा 
सवािधक वंिचत समुदायो ंके िलए चलाई जा रही योजनाओ ंके लाभ से वंिचत हो रहे ह। रा  सरकार 
की हठधम  का यह आलम है िक क  सरकार (Central Government) के िनदशो ंएवं रा ीय मानव 

अिधकार आयोग (National Human Rights Commission) के आदेश के बावजूद िवमु  जाितयो ं
को या तो जाित माण प  जारी नही ंिकये जा रहे ह या उन पर े  ितबंध लगा िदया गया है। 

 
ेक जनपद म िवमु  जाित के माण प  जारी करने के िदए आदेश 

 
उ र देश शासन रा ीय मानव अिधकार आयोग (National Human Rights Commission) को 
बार-बार गुमराह कर रहा है। इससे नाराज आयोग ने कड़ा ख अपनाते ये मु  सिचव एवं मुख 

सिचव समाज क ाण िवभाग उ र 

देश (chief Secretary Social Welfare Department Uttar Pradesh) को  प से आदेश 

िदया है िक आगामी 8 िसतंबर 2022 तक देश की सम  िवमु  जनजाितयो ंको िबना िकसी े  

ितबंध के ेक जनपद म िवमु  जाित के माण प  जारी कर अ था 9 िसतंबर को आयोग के 

सम  उप थत हो।ं यह आदेश आयोग ने मोिहत तंवर, डॉ बीके लोधी एवं डॉ पंचम राजभर की 
संयु  िपटीशन पर पा रत िकया है। 
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Fake Encounters In India: Laws, Flaws & Fear 

https://www.outlookindia.com/national/fake-encounters-in-india-laws-flaws-fear-
magazine-213923 

There is no ambiguous provision or statute in Indian laws that legalises encounter 
killings. On the contrary, various Supreme Court judgments and National Human 
Rights Commission (NHRC) guidelines limit the use of police’s excesses. However, 
the ground reality is very different. Legal experts point at various cases where the 
victims didn’t get any justice. The glorification of extrajudicial killings by politicians 
also emboldens an ecosystem of lawlessness. 

Data tabled in the Lok Sabha on July 26 revealed that across the country, 82 people 
were killed in police encounters during the 2020-2021 fiscal, which jumped to 151 
during the 2021-2022 fiscal. Although the data for the year shows an uptick in 
encounters, India’s history since the 1990s has remained replete with instances of 
fake encounter killings. 

Between 2000 and 2017, the NHRC registered 1,782 fake encounter cases. 
Similarly, between 1993 and 2009, at least 2,560 cases of encounters were brought 
to the notice of the NHRC. Of them, 1,224 were fake. 

Arif Jwadder, a Delhi-based lawyer and activist, tells Outlook, “There are some 
[IPC/CrPC] sections that, depending on the circumstances, may give officers 
involved in encounters specific rights to deal with criminals.” The lawyer says that in 
most cases, police are known to misuse their privileges. 

The standard explanation used by officers to justify their actions is that the killing 
was necessary to protect themselves from being attacked by the putative criminals, 
or to exercise their “right of private defence”. 

According to Section 96 of the Indian Penal Code (IPC), any act done in the exercise 
of ‘right of private defence’ is not an offence. Nevertheless, Section 99 explicitly pre-
sages that the defence is not available for inflicting more harm than is necessary for 
defence. In other words, the use of force should be proportionate. 

The Supreme Court, in Extra Judicial Execution Victim Families Association 
(EEVFAM) and Ors. Vs Union of India and Ors., states that the right of self-defence 
or private defence falls in one basket, and use of excessive force or retaliatory force 
falls in another basket. While police have the right to private or self-defence, if they 
go beyond these by employing excessive force or punitive measures, they become 
aggressors and commit crimes that are punishable by law. 

“Sadly, there are times when using extreme force or retaliation results in the death of 
the first offender,” the lawyer says. 

The Supreme Court held in the EEVFAM case that “there is a qualitative difference 
between use of force in an operation and use of such deadly force that is akin to 
using a sledgehammer to kill a fly; one is an act of self-defence while the other is an 
act of retaliation.” 
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Similarly, in Darshan Singh Vs State of Punjab and Anr, the apex court observed 
that, “…it is also settled position of law that a right of self-defence is only right to 
defend oneself and not to retaliate. It is not a right to take revenge.” 

NHRC’s 2010 Guidelines Make It Binding For Police To File An FIR Whenever 
There’s A Complaint Against Them Of Criminal Conduct That Makes A Cognisable 
Case Of Culpable Homicide. 

Another shield often used by police to cover up extrajudicial killings is that they 
opened fire because the accused was trying to evade arrest. Although this side is 
governed by Section 46 (3) of CrPC, it doesn’t include killing someone, unless the 
victim is charged with a crime that carries death or life sentence. 

The Supreme Court judgment in Om Prakash & Ors Vs State Of Jharkhand & Anr., 
observes, “It is not the duty of police officers to kill the accused merely because he is 
a dreaded criminal.” 

“Undoubtedly, police have to arrest the accused and put them up on trial,” the 
judgment further reads. “This court has repeatedly admonished trigger-happy police 
personnel, who liquidate criminals and project the incident as an encounter... Such 
killings… are not recognised as legal by our criminal justice administration system. 
They amount to State-sponsored terrorism,” it adds. 

The saga of investigations 
Since there is a thin line between exercising the right to self-defence and 
perpetrating retaliation or excess force, the police encounters must always be looked 
at with a critical eye. 

A human rights activist tells Outlook, “If there’s an independent investigation into 
police encounters, most of them will turn out to be cases of killing using excess force 
or of motivated cold-blooded murder.” 

In the matter of death during the course of any police action, the NHRC issued some 
guidelines in 2010. A statute from the list makes it mandatory to file an FIR under 
appropriate IPC sections whenever a particular complaint is made against the police 
alleging conduct of a criminal act on their part that sets out a cognisable case of 
culpable homicide. The guidelines recommend that the state CBCID (Crime Branch, 
Crime Investigation Department) or another specialised investigating agency must 
probe the matter. 

In the landmark judgment of PUCL Vs State of Maharashtra, the Supreme Court 
issued 16 guidelines to be followed in the investigation of deaths following police 
encounters, after considering recommendations made by the Bombay high court, the 
counsels, NHRC and other stakeholders. One of the guidelines says that an 
independent investigation into the incident/encounter shall be conducted by the CID 
or a police team of another police station, under the supervision of a senior officer (at 
least a level above the head of the police party engaged in the encounter). 

The guidelines also make a magisterial inquiry under Section 176 of the code 
mandatory. Moreover, the apex court said these “requirements/norms must be 
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strictly observed in all cases of death and grievous injury in police encounters by 
treating them as law declared under Article 141 of the Constitution of India”. 

A rotting ecosystem 

On July 14, the Supreme Court imposed a fine of Rs 5 lakh while delivering its 
verdict on a petition an activist moved in 2009. Activist Himanshu Kumar and 12 
other Adivasis had petitioned the apex court for a fair investigation into the 2009 
Gompad massacre of Adivasis in the Sukma area of Chhattisgarh. In the violent 
incidents, several Adivasis were killed. Among the petitioners were the family 
members of those who were killed, as well as survivors with injuries. 

The apex court’s judgement maintained that since the FIRs lodged by the petitioners 
alleging massacre by police and paramilitary forces were investigated, and that the 
investigating agency concluded that it was Maoists rather than the police force that 
had perpetrated the massacre, “prima facie, it could be said that false information 
was given by the first informants to the police as regards the alleged massacre by 
the police force”. 

Several Experts Believe That Police Carry Out Encounters And Liquidate Certain 
People Under Pressure Of Their Political Bosses. 

“The Supreme Court judgement,” says Kavita Krishnan, a human rights activist 
based in Delhi, “creates a precedent that might discourage survivors and witnesses 
in massacre instances from even filing FIRs, especially if they run the risk of being 
penalised for doing so in case the court cannot support their claims.” 

Krishnan, calling the move contradictory to the apex court’s previous landmark 
judgments, says that it is worrying because this is likely to encourage the 
atmosphere of fear among the petitioners, activists and victims’ families who demand 
a fair probe into the encounter killings. “Such an ecosystem bolsters the perpetrators 
to kill more as they’re seemingly promised impunity,” she adds. 

Several experts believe that police carry out encounters and liquidate certain people 
under political pressure. Indian Police Service (IPS) officer Prakash Singh, who has 
served as director general of police of Uttar Pradesh and Assam, tells Outlook, “I 
remember when I was serving as a junior officer in Uttar Pradesh. The state home 
minister moved from district to district and got a list prepared of people who should 
be bumped off.” 

“The minister told police officers that the next time he came by, he would check how 
many from the list had been eliminated/killed,” adds Singh, who has also 
commanded India’s Border Security Force (BSF). 

Singh says that the political sanction or approval arises out of the fact that the 
criminal justice system is slouching and slow. Politicians, he adds, often give 
unrealistic deadlines to police officers to nab the accused. 

“Whenever a major crime of any kind takes place, a politician steps in and tells the 
police officer in charge to solve the case in 24 hours,” Singh says, adding, “In such 
cases, the police are caught in a bind. I’ve seen this happen a lot of times.” 
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Singh believes when it comes to encounter killings it is easy to put the blame on the 
police and get away with it, but it is important to “understand the whole political 
ecosystem, wherein the police have not only lost their independence, but also their 
autonomy”. 

Police is the main strong-arm of the State and is vested with many powers. However, 
Swaran Ram Darapuri, a social activist, politician and ex-IPS officer, tells Outlook 
that the problem lies in the distribution, or rather, the over-centralisation of powers. 

“In current times,” says Darapuri, “police are not able to do anything at their own 
discretion and will. Nowadays, even the chief of police or DGP has become an 
insignificant player.” 

“All diktats are read out from the top by the political bosses, who manage 
everything,” he says, adding, “Political power in this country is becoming the 
supreme power. The system is moving towards authoritarianism. This is a dark 
ecosystem.” 

Darapuri feels that expecting the rule of law to prevail under such circumstances is a 
far-fetched dream. “You see, many chief ministers are openly calling for encounter 
killings. How can you expect due process of law to be followed when the heads of 
states glorify police excesses and extrajudicial killings?” asks the former top cop. 

It is a question, the answer to which India has been intermittently searching for since 
1947. 
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Fake Encounters: Why Does Public Support Extrajudicial 
Killings In India? 

https://www.outlookindia.com/national/fake-encounters-why-does-public-support-
extrajudicial-killings-in-india--magazine-213905 

The killing of civilians by the police under questionable circumstances—police 
encounters as they are generally called—happens in several countries. In the US, 
according to The Economist, police kill about 1,000 people a year. “No other rich 
country comes close.” The statistics of poorer countries are worse. In El Salvador, 
police are 22 times deadlier than the US. In Rio de Janeiro (Brazil), cops killed more 
people in 2017 than all of America’s police. In the Philippines, the police had a lice-
nse to kill all those involved in drug peddling. In Balochistan (Pakistan), people are 
killed every day with tacit approval of the state government. In Nigeria, according to 
a human rights activist, “police brutality is as common as water”. 

This is, however, not to say that such police encounters are legitimate or justified. In 
India, Article 21 of the Constitution clearly says that “no person shall be deprived of 
his life or personal liberty except according to procedure established by law”. India is 
also a party to the International Covenant on Civil and Political Rights, whose Article 
6 states that “every human being has the inherent right to life, and this right shall be 
protected by law”. 

The hard fact nevertheless is that questionable encounters do take place in India. 
According to the Union home ministry, during the period between January 1, 2017 
and January 31, 2022, there were a total of 655 police encounters. Chhattisgarh had 
the highest number (191), followed by Uttar Pradesh (117), Assam (50), Jharkhand 
(49), Odisha (36), Jammu and Kashmir (35) and Maharashtra (26). 

In India, such encounters take place generally in states that are affected by 
terrorism, insurgency or separatist movements, or those where criminal syndicates 
or mafia groups are active. The State, desperate to tackle terrorist offences, or to 
quell an insurgency, or put down organised crime, gives a long rope to security 
forces, which at times cross the Lakshman Rekha of the law. In the recent past, it 
has been noticed that some state governments are taking recourse to severe 
measures in dealing with the mafia and rabid communal elements. Bulldozers are 
used to raze their houses, while their ill-gotten property is confiscated. 

ob adulation Hyderabad residents shower flowers on cops who “encountered” men 
accused of gang-raping and murdering a veterinarian, on December 6, 2019Photo: 
AP 

What is particularly worrisome in this context are “fake” encounters or extrajudicial 
killings. In December 2019, Telangana Police shot dead four men accused of gang 
rape and burning to death a veterinarian in Hyderabad. Police took the plea that the 
accused attacked their party when they had taken them to the crime scene to 
reconstruct the sequence of events and recover the articles of the deceased. This 
was, however, turned down by Justice V.S. Sirpurkar, who conducted an inquiry into 
the incident and found the police version concocted, and therefore unbelievable. The 
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commission recommended that all 10 cops involved be tried for murder and des-
truction of evidence in furtherance of common intention. Significantly, soon after the 
encounter, the killings of the accused were welcomed by large sections of people 
who distributed sweets and feted the policemen. There were lakhs of tweets with 
hashtags supporting Hyderabad Police. 

The question is: why do citizens support such incidents of instant justice? Fake 
encounters actually represent people’s loss of faith in the country’s criminal justice 
system. It is common knowledge that cases drag on for decades and that criminals 
with money power or political clout are able to influence the system and interminably 
delay the delivery of justice. It took 40 years to convict the killers of L.N. Mishra, the 
then Railways minister. In the Nirbhaya case, the fast-track court took more than six 
years to sentence the accused, and even after that, they kept on dodging the gallows 
by some legal jugglery or the other. 

NCRB Data For 2020 On Crimes Of Murder With Rape Or Gang-Rape Shows A 
Pendency Of 48.8 Per Cent With The Police, And 96.9 Per Cent With The Courts. 

The Union minister of law and justice placed in the Rajya Sabha on July 21 figures of 
cases pending in courts across the country. These are staggering: 72,062 in the 
Supreme Court, 59,45,709 in high courts, and 4,19,79,353 in district and subordinate 
courts. Data from the National Crime Records Bureau (NCRB) for 2020 on crimes 
involving rape or gang-rape followed by murder, show a pendency of 48.8 per cent 
with the police, and 96.9 per cent with the courts. Long-drawn trials erode the 
confidence of the people in the criminal justice system of the country. 

Extrajudicial killings take place mostly under political pressure or that of public 
opinion. The two, of course, quite often overlap. At the start of my career, I was 
dismayed to see the state minister for home in UP, going from district to district and 
preparing, in consultation with district authorities, a list of criminals who were to be 
“dispatched”. Not much has changed since then. The Karnataka higher education 
minister, Ashwath Narayan, made a shocking statement on July 29 that the state 
government was ready for encounters to maintain law and order. It amounted to 
saying that there would be state-sponsored extrajudicial killings. 

Policemen are not assassins or murderers by nature. It is just that they are quite 
often misused and exploited to carry out the dirty job of those in power. In Punjab, 
after terrorism had been brought under control, about 2,500 writ petitions were filed 
in the Supreme Court and the Punjab and Haryana high court against Punjab police 
officers, for violations of human rights. As columnist and editor Shekhar Gupta once 
wrote: “We do not have to condone extrajudicial killings… we simply must ask one 
question: did the police act on their own, taking the law into their own hands in 
defiance of civil authority, or were they specifically asked by the government of the 
day to do so?” 

In 1997, the National Human Rights Commission (NHRC) laid down guidelines to be 
followed in cases of encounter killings. These were further expanded in 2010, man-
dating that an FIR must be registered and a magisterial inquiry held. The Supreme 
Court, in PUCL Vs State of Maharashtra (2014), laid down a 16-point guideline as 
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the standard procedure to be followed for “thorough, effective and independent 
investigation” in cases of deaths in police encounters. These included registration of 
FIR, independent probe, magisterial inquiry, information to NHRC, report to 
competent court, message to the next of kin, etc. 

The Supreme Court has, in several cases, criticised the extrajudicial killings of 
criminals by police. In 2011, in Prakash Kadam Vs Ram Prasad Vishwa, it said that if 
the verdict in an extrajudicial execution went against the policemen on trial, they 
must be given the death sentence. In 2012, in Om Prakash Vs State of Jharkhand, 
the apex court held that extrajudicial killings are not legal under our criminal justice 
administration, and that these should be treated as state-sponsored terrorism. 

Fake encounters or extrajudicial killings are a crime. We must endeavour to bring 
their number down to zero. At any point of time, as the Sirpurkar Commission said, 
“The rule of law must prevail” and that “punishment for crime has to be only by the 
procedure established by law”. The grim reality, however, is that we would be able to 
achieve that objective only if we reform the police, improve the prosecution system 
and ensure timely delivery of justice. 

(This appeared in the print edition as "Cops Gone ‘Wild’") 
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Muzaffarpur स ी के प रजनो ंने की िशकायत 

https://samacharnama.com/city/muzaffarpur/Muzaffarpur-Sunnys-family-
complained/cid8174785.htm 

िबहार ूज़ डे  17 जून को अिहयापुर म आईटी इंजीिनयर सनी की ह ा के मामले म प रवार ने 
रा ीय मानवािधकार आयोग म अपील की है. इसम प रजनो ंने पुिलस की िढलाई पर सवाल खड़े िकए 
ह. उ ोनें मु मं ी, डीजीपी और कई अ  व र  अिधका रयो ंको ईमेल भेजकर अभी तक ह ारे 
की िगर ारी नही ंहोने की िशकायत की है. 

ई-मेल को लेकर िजला पुिलस से जवाब मांगा गया है, िजसके बाद पुिलस हरकत म आ गई है। इधर 
पुिलस ने सनी के िपता सुनील िसंह का बयान दोबारा दज िकया है। इसम दो र ेदारो ंऔर एक 
िकराएदार की भूिमका संिद  बताई गई है। इसके तहत पुिलस मामले की जांच म जुटी है. 17 जून 
को अिहयापुर म सनी की ह ा कर दी गई थी। 
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चुनावी िहंसा के आरोिपत भी बने मं ी 

https://udaipurkiran.in/hindi/shubhendu-called-the-new-ministers-of-mamtas-cabinet-
one-and-a-half-million/ 

कोलकाता (Kolkata) , . ममता बनज  के कैिबनेट म नए मंि यो ंको शािमल िकए जाने को लेकर नेता 
ितप  शुभदु अिधकारी ने कटा  िकया है. उ ोनें कहा है िक ममता ने डेढ़ल खया मं ी बनाए ह. 
इसके साथ ही कैिबनेट म उ र 24 परगना के नैहटी से िवधायक पाथ भौिमक और कूचिबहार 
(Bihar) से उदयन गुहा को कैिबनेट म शािमल िकए जाने को लेकर भी उ ोनें सवाल खड़ा िकया. 
शुभदु ने कहा िक दोनो ंको रा ीय मानवािधकार आयोग (एनएचआरसी) ने चुनावी िहंसा म नामजद 
िकया है. भाजपा के कायकताओ ंकीह ा (Murder) का उपहार ममता ने उ  मं ी बनाकर दी है. 

 
शुभदु ने कहा िक बंगाल िफलहाल कंगाल है. हाल म रा  िव  िवभाग ने एक अिधसूचना जारी की है 
िजसम िवधायको ंको 10 लाख की जगह केवल डेढ़ लाख की िनिध देने की घोषणा की गई है. इससे 
अिधक पंचायच िवभाग के ितिनिधयो ंया 100 िदनो ंके रोजगार योजना के सुपरवाइजर को िमलता है. 
इसीिलए वे डेढ़ल खया मं ी बने ह. 

 
इसके अलावा शपथ हण समारोह म आमं ण के बावजूद उप थत नही ंहोने को लेकर कारण  
करते ए शुभदु ने कहा िक ममता ने पाथ भौिमक और उदयन गुहा को मं ी बनाया है िज  
एनएचआरसी ने हाई कोट म अपनी रपोट म राजनीितक गंुडा कहा था. इनपर भाजपा कायकताओ ं
कीह ा (Murder) का आरोप है. अगर म जाता तो चेहरे पर झठूी मु ान लेकर इ  िश ाचार के 
तौर पर शुभकामना देनी पड़ती. यह मेरे िलए संभव नही ंथा. उ ोनें आमं ण के िलए रा  के मु  
सिचव का ध वाद देते ए कहा िक पहले सरकारी कामो ंम नेता ितप  को आमं ण नही ं िदया 
जाता था लेिकन म आभारी ं िक इसबार मुझे आमंि त िकया गया. 
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‘Protest against injustice & suppression’: Suicide rate 
witnessing sharp rise in IIOJK 

https://www.kmsnews.org/kms/2022/08/04/protest-against-injustice-suppression-
suicide-rate-witnessing-sharp-rise-in-iiojk.html 

Srinagar, August 04 (KMS): What the experts have described a disturbing trend, the suicide rate, 
last year, has risen sharply in Indian illegally occupied Jammu and Kashmir, especially the 
Kashmir valley. 

Close to 600 people attempted to end their lives in the Kashmir valley while in Jammu 20 such 
cases were reported during that period. Mental health experts in Kashmir describe the attempt to 
suicide as “intention to end one’s life” but “he/she may or may not die” because of the act. 

As per a data released by the IIOJK police, the valley witnessed 586 attempted suicide cases in 
2021. At the same time, Jammu witnessed only 20 cases of suicide attempts. The data said that 
most of the people couldn’t survive in these cases. The date further said that since 2010 to 2020, 
the valley witnessed 3024 cases of suicide. 

According to a report published last year by India’s National Human Rights Commission, 20,000 
people have attempted suicide during the 14 years of socio-political turmoil in the Valley. About 
3,000 of them have died and most of them were in the 16 to 25 age group, the report added. 

Experts say that brutal military repression particularly in last over three decades, a total military 
siege for months in IIOJK since the abrogation of Article 370 on August 19, 2019 and two long 
periods of lockdown during the first and second wave of the Covid-19 pandemic — all of this 
together has created a serious mental health crisis in Jammu and Kashmir, and led to a sudden 
spurt in suicides in the territory in recent times. 

While describing the suicide as the symptom of underlying mental health problem, Dr Yasir 
Rather, a noted psychiatrist and professor at the Institute of Mental Health & Neurosciences 
(IMHANS) in Srinagar said 90 percent of the suicide cases have underlying major depression 
disorder, which leads them to suicide. 

Suicide has many convocations political, psychology, economic and social, maintains, Dr. Mir 
Suhail, a research scholar at Kashmir University’s Sociology department. He added, suicide is 
not just an act but it is protest against injustice and suppression. 

“In a conflict zone like Kashmir, suicides are common because of multiple reasons,” says Dr Nisar-
ul-Hassan, associate professor (Medicine) at SMHS hospital Srinagar. “Post-Traumatic Stress 
Disorder (PTSD) is a common reason for suicides in a conflict zone, then come factors like 
financial stress, domestic abuse etc. 
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